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IN THE CENTPAL ADMIIISTRATIVE TRIBUNAL, JATFUP. BENCH, JAIPR .

Date of Decision: @.11.2000

CA 493 /2000
Raman Lal Sharma, Asstt .3tat ion Master, Railway station, Gudla'.
es. Applicant
Vv/s
1. Union of India through Genergl Manager, W/R.ly, Church

Gate, Mumbai.

2. Dvl.Rly .Manager, W/Rly, Kota.

3. Sr.Dvl.Ooperating Managsr, W/Rly, DEM GEE ice, Vo3,
eee Respondents

CORAM:

HON 'BLE MR .S JAGERVAL, JDICIAL MEMIER
HON'BLE IR JT.P JIAWANI, ADMINISTRATIVE MTMBER
For the applicant ees Mr.M.C.Jain
Por the Respondents e —
ORDER

PER HON'SLE FR.LS JFLAIARWAL, JMDICIAL MEMRER

Heard the lsarned counsel for the applicant on admissic

2. . The learned counsel for the applicant has submitted
that the applicant has filed representations, copies of vhich
are annexed at annexures A/ and A/7. He further submits
that the represcntations filed by the applicant have not been
disposed of by the DRM. We.stern Railway, Fota, so far. He

wants dicposal of this OA st this stage by giving nsoessary



PR )

dirccoticns to responient Nell to dizposss of these reprezsntat iona

within a specifisd pericd by = reasonsd and speaking order.
3. In view of the submiszions mads before us, we direct

ntat icns made

i

of the repres

by the applizant, eopics of wvhich are annsxzd st Annexures A/6
and A/7, by a reasoned and speaking order within a pericd of
thres wonths from the date of receipt of a copy o thiz order.

he ordsr passed on the
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If the agplicant feels aggriswv
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ntat icns, he will be at libzrty £o 3pproach the proper

.t

forum, if so advised.

4. With the above Jdirecsticns, this o2& i3 Jisposed of

at the stage of admissiom.
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(1 P JMAWANTI) (S JWAGATWAL)
MEMBER (A) . MEMBER (J)




